FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations,

2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/s. GUGNANI LEASING & HIRE PURCHASE PRIVATE LIMITED

SL No. | Particulars Details
1. | Name of corporate debtor s. Gugnani Leasing & Hire Purchase Private
imited

2. | Date of incorporation of |June 06, 1997
corporate debtor

3. Authority under which corporate Registrar of Companies Chennai
debtor is  incorporated  /
registered

4. | Corporate  Identity No. of | CIN: U65921TN1997PTC089841
Corporate Debtor

5. | Address of the registered office | Regd. Office: No. 6/13, Park Avenue, North
and principal office (if any) of Avenue, Kesavaperumalpuram, Off Greenways
Corporate debtor Road_, Chennai — 600 028.

6. | Date of closure of Insolvency | March 2, 2026 (Date of order of Liquidation)
Resolution Process

7. | Liquidation commencement date | March 2, 2026 (Copy of order uploaded on NCLT
of corporate debtor Portal on March 06, 2026)

8. | Name and registration number of | P. Balasubramanian
the insolvency  professional | IBBI/IPA-001/IP-P-02867/2024-2025/14404
acting as liquidator

9. | Address and e-mail of the | Address: 85/3, Sukkaliyur, Karuppampalayam
liquidator, as registered with the | Village, Karur, Tamil Nadu ,639003
Board Email: karurbalaw(@gmail.com

10. | Address and e-mail to be used for | Address: Door No.3&4, 157¢ Ground Floor,
correspondence with the | Mahathma Gandhi Road, Bharathi Nagar,
liquidator Karur — 639002 | Email: cirp.gugnani@gmail.com

11. | Last date for submission of | April 05, 2026 (i.e., thirty days from the date Order
claims is uploaded on NCLT Portal)

Notice is hereby given that the National Company Law Tribunal, Chennai Bench, Court-II has
ordered the commencement of liquidation of M/s. Gugnani Leasing & Hire Purchase Private Limited
on March 02, 2026 i IA(IBC)(LIQ.)/28(CHE)2025 in CP(IB)/152(CHE)2023.

The stakeholders of M/s. Gugnani Leasing & Hire Purchase Private Limited are hereby called upon
to submit their claims proof on or before April 05, 2026 (i.e., thirty days from the date Order is
uploaded on NCLT Portal), to the liquidator at the address mentioned against item No.10

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted
by such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016,

shall be deemed to be submitted under section 38. k}

Sd/-P. Balasubramanian
Liquidator of M/s.Gugnani Leasing & Hire Purchase Private Limited
Reg. No.: IBBI/IPA-001/IP-P-02867/2024-2025/14404

Date: March 09, 2026
Place: Karur
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FINANCIAL EXPRESS 12
INDIA SME Asset Reconstruction Company Limited
THIS I3 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 15 NOT A PROSPECTUS AMNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE. . ﬂ 1 . (Subsidiary of Authum Investment & Infrastructure Limited (“AlIL”)
PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA. Mt IEE rc CIN: U67190MH2008PLC 181062
Initial public offer of equity shares (as defined below) on the main board of BSE Limited ("BSE™) and National Stock Exchange of India Limited ("NSE", and together with BSE, the "Stock Exchanges™) Registered office: The Ruby, 11th floor, North-West Wing, Plot No. 29, Senapati Bapat Marg,

in compliance with Chapter Il of the Securities and Exchange Board of India (lssue of Capital and Disclosure Requirements) Regulations, 2018, as amended (“SEBI ICDR Regulations”). Dadar West, Mumbai — 400 028

- - PUBLIC NOTICE FOR E-AUCTION CUM SALE (Appendix — IV A) (Rule 8(6))

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) (“SARFAESI Act”) read with proviso to Rule 8(6) of the Security Interest
(Enforcement) Rules, 2002 (“the Rules”).

Notice is hereby given to the public in general and in particular to the Borrower and Guarantor(s) that the below described immovable
property mortgaged/charged to India SME Asset Reconstruction Company Limited (acting in its capacity as Trustee of ISARC 2025-
2026- 3 Trust (“ISARC”) as assignee of Fedbank Financial Services Ltd vide Assignment Agreement dated 26th September 2025
(hereinafter referred to as “Secured Creditor”), the Physical (Constructive/Physical) possession of which has been taken by the Authorised

' - ' ; Officer of the Secured Creditor, will be sold on “As is where is”, “As is what is” and “Whatever there is” and “No recourse” basis on
|Please scan the QR code INN GVI s 10“ 21¢t April 2026, for recovery of an amount aggregating to Rs. 31,96,885.43/- (Rupees Thirty One Lakhs Ninety Six Thousand Eight
1o view the RHP) Hundred Eighty Five & Forty Three Paisa Only) as on 31st Jan 26 due to ISARC together with further interest, incidental expenses,

1 costs, charges, etc. thereon, due and payable to ISARC from Mr. GANESH S (Borrower) and from Mrs. GAYATHRI S (Co-Borrower)
INNO sf IS IO N I 'IM I I ED (hereinafter referred to as Legal heirs of Mortgagor) (collectively referred to as “Borrower/Guarantors/Mortgagors”).

Detailed description of the Immovable Assets, inspection date, reserve price and Earnest Money Deposit [EMD] shall be as follows:

The Equity Shares of Our Company will get Listed on the | Descipon A Popry Resere Pico | __END

Tirupur Registration District, Palladam Registration District, Palladam Taluk, Mathapur Rs. 31,78,000/- Rs.3,17,800/-

' . Village, Previous S.F. No. 156/5, Present Sub Division 156/SB1, punjai hec. 0.96.00. old | (Rupees Thirty-One | (Rupees Three
Maln Bﬁ ad l"d Platfﬂrm S ﬂ f B S E and NSE " punjai acre 2.37, in punjai aere 2.36 within the following boundaries and measurements: - | Lakh Seventy-Eight | Lakh Seventeen

East of S.F. No. 156/SA land, West of S.F. No. 156/5B2 land, South of S.F. No. 156:4Aland,| Thousand Only) Thousand Eight

Cur Company was incorporated as “SAT Innowision Sandces Prvale Limifed as a private limiad company under Companies Act, 1956, pursuant toa cerificate of incorporation dated January 11, 2007, issued by Regestrar North of S.F. No. 156/5B 1 land In this middle punjai acre 2.36 of land Hundred Only)
of Companies, Mational Capital Terribory of Delhi and Haryana, India. Qur Company was converied into 3 public limited company pursuant to a resolution passed at the meeting of the Board of Directors held on October 24, Previous S.F. No. 156/5, Present Sub Division S.F. No. 156/5A, punjai hec 1.06.00 in punjai
2010, and & special resolution passed i the exfraordinary general meeting of our Shareholders held on November 19, 2010, and conssquently, the name of our Company was changed to, ‘SRT Innowision Senvices Limited’ acre 2.62 within the following boundaries and measurements:
and a fresh cartificate of incorporation dated December 22, 2010, was ssued by the RaC. Theraafter, the name of aur Campany was changed to Trnowigion Limded” pursiant to resolution passad at the mesating of the Beard East of S.F. No. 121 land, West of S.F. No. 156/5B1 land, South of S.F. No.156/4A land
of Directors hebd on-January 17, 2011, and a special rezclution passed inthe extracrdinary general meeting of our Sharehoiders held on Februany B, 2011, and certificate of incorporafion dated March 2, 2011, issued by the North of -S.F. No. 157 land
Rol consequent io change of name, For details relaling, please see section filled "History and Certain Corporate Mafters "on page 257 of the red heming prospectus dated March 02, 2026 filed with the RoC “RHP"). In this middle punjai acre 2.62, New Sub division S.F. No. 156/5A1A1A total punjai acre 4.98
Corporate Identity Number: U7451000L2007PLC157700 approved by Combatore Town and Country Deputy Director under Ma, Va. regularization
Registerad Office; 1/209, First Floor, Sadar Bazar, Dedhi Cantt, Delhi = 110 010, India; Telephone: +91 11 2089 7903; Corporate Office: Plot 251, 1st Floor, Udyog Yihar Phase-4, Gurgaon. Haryana - 122 15; Order/(Ko.Ma)No.57/2018 to an extent of land was developed into residential layout in the
Telephone: +21 124 438 7354; Contact Person: Jyoli Sachdeva, Company Secretary and Compliance Officer; Telephone: +51 124 438 7354; Email: ca@innovision.co.in; Website: www.innovision.co.in name of “Cheran Nagar” in Site No.48 within the following boundaries and measurements;-
: h _ East of 23ft width south North Road West of site No 46,47 South of site no 49 North of- 30 ft
OUR PROMOTERS: LT COL RANDEEP HUNDAL AND UDAY PAL SINGH width east west road In this middle, East west on the North side - 25ft East west on the South

side - 25 1/2 ft South-North on the East side - 48 South-North on the West side - 52 1/2 ft
Admeasuring 1269 Sq.ft or 117.89 Sq. mtr of an extent of vacant land with using e rights
to layout roads common usage and common pathways etc., This property situated in now
re-survey S.F.No. 156/8AIAIA1.

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 710 EACH ("EQUITY SHARES") OF INNOVISION LIMITED (*COMPANY"™ OR *ISSUER”) FOR CASH AT A PRICE OF T[«] PER
EQUITY SHARE (INCLUDING A SHARE PREMIUM OF 7T«] PER EQUITY SHARE) ("OFFER PRICE") AGGREGATING UP TO T[«] MILLION (*OFFER") COMPRISING A FRESH ISSUE OF UP TO [«] EQUITY
SHARES OF FACE VALUE OF 710 EACH AGGREGATING UP TO T 2,550.00 MILLION BY OUR COMPANY (THE "FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 1,238,000 EQUITY SHARES OF FACE

VALUE OF 10 EACH AGGREGATING UP TO ¥[«] MILLION BY THE PROMOTER SELLING SHAREHOLDERS ("OFFER FOR SALE") COMPRISING UP TO 619,000 EQUITY SHARES OF FACE VALUE OF 10 : : ; 2 z :
EACH AGGREGATING UP TO T[#] MILLION BY LT COL RANDEEP HUNDAL AND UP TO 619,000 EQUITY SHARES OF FACE VALUE OF ¥10 EAGH AGGREGATING UP TO ¥[«] MILLION BY UDAY PAL SINGH TD:“* and ;‘"‘e of '“i"e‘:“:}" of ".’°"°?‘E'h'!g',' :f";;‘:’:s’ ;’:me" ”[;:”P';M ::’ 05'?10 P:‘? (t"“e’d |
(COLLECTIVELY, THE “PROMOTER SELLING SHAREHOLDERS" AND SUCH EQUITY SHARES, THE “OFFERED SHARES”). THE OFFER SHALL CONSTITUTE [#] % OF THE POST-OFFER PAID-UP SHARE g ast.lano, o forSsmission/ox ERDEOn 2R ARE2D. Upo (R F-N hrotgiionlnemons ony
CAPITAL OF OUR COMPANY. Website www.bankeauction.com
_ : _ : - Date and Time of E-Auction : On 21st Apr 26, from 11:00 AM to 01:00 PM (time) with auto - extension of five minutes each in
THE PRICE TO EARNINGS RATIO BASED ON DILUTED EPS FOR FISCAL 2025 AT THE LOWER END OF THE PRICE BAND (i.e FLOOR PRICE) IS 33.35 TIMES AND the event of bids placed in the last five minutes
AT THE UPPER END OF THE PRICE BAND (i.e CAP PRICE) IS 35.08 TIMES AS COMPARED TO THE AVERAGE INDUSTRY PEER GROUP PRICE TO EARNINGS RATIO OF 100.43 TIMES. Auction will be conducted “Online” through the ISARC’S-approved service provider C1 INDIA PVT LTD, Udyog Vihar, Phase
AVERAGE COST OF ACQUISITION OF EQUITY SHARES OFFERED BY EACH PROMOTER SELLING SHAREHOLDERS IN THE IPO IS 71.66 PER EQUITY SHARES 2, Gulf Petrochem building No. 301 Gurgaon Haryana. Pin 122015.
AND OFFER PRICE AT UPPER END OF THE PRICE BAND IS ¥548 PER EQUITY SHARES. Help Line No. +91-124-4302020/21/22/23/24 or +91 9594597555,
WEIGHTED AVERAGE RETURN ON NET WORTH FOR FISCAL 2025, 2024 AND 2023 IS 27.94% AND FOR SIX MONTHS PERIOD ENDED SEPTEMBER 20, 2025 IS 19.55%. Help Line e-mail ID: Support@bankeauctions.com, For bidding, log on to Website https://www.bankeauctions.com
, : - _ Contact person/Contact Number : Mr. Manikandan R. Mob No.: 7010047591.
BID/ OFFER BID/ GFFE_H OPENS ON .TU_EEDAY' MARCH 'IEEI_! 2026 For detailed terms and conditions of the sale, please refer to the link provided on website of India SME Asset Reconstruction
PROGRAMME BID/ OFFER CLOSES ON** THURSDAY, MARCH 12, 2026 Company Ltd. i.e. www.isarc.in SDI-
Authorized officer,
**Owr Company in conswlation with the BRLM, may consider closing the Bid'Offer Period for OIBs ane Wirking Day prior fo the Bid/Offer Closing Date in accordance with the SEBI ICDR Reguiations. India SME Asset Reconstruction Compan)'uUSAlI:C) Limited
UPT Mandate end time shall be &t 5:00 pm on the Bid'Offer Closing Date, Date :09.03.2026 (Subsidiary of Authum Investment & Infrastructure Limited (“AlIL”)
: Place : TIRUPUR Acting in its capacity as trustee of ISARC- 2025-2026- 3 Trust
T to sectic ad "Ris z x p "Risk to Invesfors” se B [ and advertisamant dated Ms
1. Alower allocation to QIB may result in volatility in our equity shares price: QIEs will be allocated equity shares nof more than 1.00% of the Ofer size, rest of the equily shares are proposed fo be FORM B
allocated to non-institutional investor and retail investors. Absence of QIBs may lead to high volatility in the prices of the equity shares of our Company past listing, lower prices post listing, low trading PUBLIC ANNOUNCEMENT
vilumes post-listing, making it difficult o trade in the equity shares of aur Company. (Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
2. The BRLM associated with the Offer have handled 2 Public Issues in the pastthree years, out of which 1 Issues closed below the issue price. Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
NOTICE TO INVESTORS: CORRIGENDUM TO THE RED HERRING PROSPECTUS DATED MARCH 2, 2026 (THE "CORRIGENDUM") M/s. GUGNANI LEASING & HIRE PURCHASE PRIVATE LIMITED
This Caorrigandum is with reference to the Red Hemng Prospectus dated March 2, 2026 ("Red Herring Prospectus”), filed in relation to the Offer. In this regard, Investors may note the following: ,.?:, PARTICULARS DETAILS
1. Inthe chapter “The Cffer”on page 79 of the Red Herring Prospecius, the sub-heading "A) QI8 Portion " should be read a3 not more than [« ] Equity Shares of face vatue $10 each ingtead of notless than [«] Equity Shares 1 |Name of corporate debtor M/s. Gugnani Leasing & Hire Purchase Private
of face value T Daach, Limited
2. Inthe chapter “The Offer"on page 79 ofthe Red Herring Prospecius, the sub-heading “B) Nor-Institutional Portion” should ba read as not less than o] Equity Shares of face value T10 each, aggregating up o Te] million 2 |Date of incorporation of corporate debtor|June 06, 1997

3 |Authority under which corporate debtor is Registrar of Companies Chennai
incorporated / registered

| 4 |Corporate Identity No. of Corporate |CIN: U65921TN1997PTC089841

instead of not more than [« ] Equity Shares of face value 310 each, aggregating up to [« ] million.
3. Inthe chapter “The Offer on page T8 of the Red Haming Prospectus, the sub-heading “C) Refail Portion™should be read as notless than [«] Equity Shares of face valee ©10 each, aggregating up bo T [e] million instead of

not mare than [«] Equity Shares of face value 10 each, aggregating up o Te] milkon, Debtor
4. In the chapter “Offer Structure”on page 433 of the Red Hermng Prospecius in issue structure table, the number of Equity Shares available for Allolment / allocation for CBs should be read a3 nol more than [«] Equity 5 |Address of the registered office and prin- Regd. Office: No. 6/13, Park Avenue, North Av-
Shares mstead of not less than [#] Equity Shares. cipal office (if any) of corporate debtor enue, Kesavqpemmalpuram, Off Greenways
5. Inthe chapter “Offar Structura"on page 433 of the Red Herring Prospachus in issue struchene table, the number of Equily Shares avatiable for Allatmant [ allocation for Non-Instilutional Bidders should be read as nol less : Road, Chennai - 600 028. N
than [« Equity Shares available for aBocation or Offer less allocation o QI8 Bidders and Retas individual Bidders instead of nol mars than [ =] Equity Shares avallable for allocation or Offer less afocation to QB Bidders ' Efotgeosfsclosure ok insolvency Resohtion | Marciv2; 2026 {Bek ot order of Liguidetion)
A1 Al InEanIOU s, ! : ; . : ; 7 |Liquidation commencement date of cor-\March 2, 2026 (Copy of order uploaded on NCLT
B. In the chapler "Offer Structure” on page 433 of the Red Herming Prospecius in issue structura table, the number of Equily Shares available for Allotment [ afocation for Retad Individual Bidders shall be read as not less porate debtor Portal on March 06, 2026)
than [e] Equity Shares availzble for allocation or Offer less allecation fo QIB Bidders and Mon-Instituional Bidders instead of not mors than |e] Equity Shares available for alliocation or Offer less sllocation ta QIB Bidders 8 |Name and registration number of the in- P. Balasubramanian
and Non-Instiutional Bidders. solvency professional acting as liquidator |BBI/IPA-001/IP-P-02867/2024-2025/14404
The Red Heming Prospecius shall ba read in conjunction with this Corrigendum. The information specified in thes Carrigendum supersedes the informatian in the Red Herring Prospectus to the extent inconsistent with the 9 |Address and e-mail of the liquidator, as Address: 85/3, Sukkaliyur, Karuppampalayam
information already specified therein, The Red Herring Prospectus accondingly stands amended to the extent siated hereinabove registered with the Board Village, Karur, Tamil Nadu 639003, Email:

. karurbalaw(@gmail.com
10 |Address and e-mail to be used for corre- | Address: Door No.3&4, 157e Ground Floor, Ma-
spondence with the liquidator hathma Gandhi Road, Bharathi Nagar, Karur-
639002 | Email: cirp.gugnani@gmail.com

Unless atherwise specified, all capitalized terms used harein shall have the same meaning ascribed 1o such terms in the Red Herring Prospecius, For further details, please refer to the Red Herring Prospecius.

AS BA* Sim;JlE. Eafe, Smart *Applications Supporied by Blocked Amount ("ASBA") is a better way of apphying to offers by simpdy blocking the fund in the bank account. For further

way of Appll{:atmnlll defails, check section on ASBA. Mandatory in public issues. Mo cheque will be accepted. TG T T TR T "April 05, 2026 (i.e., thirty days from the date
5 E—— B———— : ' - Order is uploaded on NCLT Portal)
: UPl-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues where the application amount is up to < 500,000, applying Notice is hereby given that the National Company Law Tribunal, Chennai Bench, Court-Il has
through Registered Brokers, Syndicate, CDPs & RTAs. Retail Individual Investors and Non-Institutional Investors also have the option to submit the application directly to the ordered the commencement of liquidation of M/s. Gugnani Leasing & Hire Purchase Private Lim-
‘ } P I ) ASBABank [SCSBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account used for bidding is linked to ited on March 02, 2026 in IA(IBC)(LIQ.)/28(CHE)2025 in CP(IB)/152(CHE)2023.
UMIFED Mt wreeeace their PAN, Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and press release dated June 25, The stakeholders of M/s. Gugnani Leasing & Hire Purchase Private Limited are hereby called
2021 read with press release dated September 17, 2021, CBOT Gircular No. 3 of 2023 dated March 28, 2023, upon fo submit their claims proof on or before April 05, 2026 (i.e., thirty days from the date Order
4 . : ; is uploaded on NCLT Portal), to the liquidator at the address mentioned against item No.10
ASEA has fo be avaied by all the investors except Anshor Investors. UPT may be avalled by (i) Relad Individual fmvesiors in the Refall Categary: (i) Non-Instutional investors with an appiication size of up fo3 500,000 The financial creditors shall submit their claims with proof by electronic means only. All other
in the Non-institufionsl Porfion. For defals on the ASBA and UPT process, please refer fo the detaifs given it the Bid Cum Application Farm and abridged prospectus and also please refer fo the seclion "Offer creditors may submit the claims with the proof in person, by post or by electronic means.
Procedure™ an page 437 of the RHP. The process i also avalabie on the webaite of Association of Investment Bankers of Inaia (“AIBI") and Slock Exchanges and in the General information Decument. The Bid Cum Submission of false or misleading proof of claims shall attract penalties. _
Apgiication Form and the Abridged Prospecius can be downloaded from the websties of BSE Limited (“BSE') and Malional Slock Exchiangs of India Limitad ("NSE, and together with BSE, the “Stock Exchanges’) In case a stakeholder does not submit its claims during the liquidation process, the claims sub-

mitted by such a stakeholder during the corporate insolvency resolution process under the In-

_ : : i ikl b i b i wabiothar/Oi Sfici 696 Baodni :: v infmids i :
and can be obtained from the list of banks that is displayéd orn the website of SEBI! al www sebi gov.in/sebiweblother/DtherAction.doPdoRecognizedFpi=yesdintmid=35 and solvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)

https:iwww seti.gov in‘sehiwebvother Otherd clion. do doRecogrisedFoi=yes&ntmid=43, respectively as wpdated from fime fo time. For the st of UP apps and banks fve on (PO, please refer fo the fink: : - :

e seblgovin. P Bidders Bidding wsing the UP! Mechanism may appoly fhrough the SC38s and mobie applcations whose names appear on the website of SEBI, as updated from time fo ime. Kolak Mahindra O G oMM D D EE e s o Ssédf_P_ Balasubramanian
Banw Limited has been sppoimied as the Sponsor Bank for the Offer, in accordance with the requirements of SEBI circular dated November 1, 2008 a5 amended. For Offer reladed gueries, please contact the GRLM on Liquidator of M/s.Gugnani Leasing & Hire Purchase Private Limited
their respective emall 10s a5 menfioned balow. For LR refated queries, imvestors can conlact NPCI al the fall free number: TBO07 207740 and mall I, (po. upi@nec ong. in Reg. No.: IBBI/IPA-001/IP-P-02867/2024-2025/14404
Date: March 09, 2026, Place: Karur

Disclaimer Clause of Securities and Exchange Board of India (“SEBI”): SEBI onky gives its observations on the offer documents and this does nof constifute approval of gither the Offer or the specified securities stated
n the Offer Documents, The investors are advised o refer to page 417 of the RHP for the full iext of the disclaimer clause of SEBI,

Disclaimer Clause of BSE: I is to be distincily undarsiood that the permission given by BSE Limited should not in any way be deemed or construed that the RHP has been cleared ar approved by BSE Limited nor does it FORM B
cartfy the comectness or completeness of any of the contents of the RHP. The investors are advised to referio the page 413 of the RHP for the full texd of the disciaimer clause of BSE. PUBLIC ANNOUNCENMENT

Disclaimer Clause of NSE (the Designated Stock Exchange): Itis to be distinctiy understood that the perméssion given by NSE should not in any way be deemed or construed that the Offer Dooument has been cleared or (Regulation 12 of the Insolvency and Bankruptcy Board of
apgroved by NSE nar does it certify the comeciness of completeness of any of the contents of the Issue Decument. The investors are advised bo refier bo page 420 of the RHP far the full lext of the disclaimer clauss of NSE India (Liquidation Process) Regulations, 2016)
Eﬁui{ RUMNNING LEAD MANAGER REGISTRAR TO THE OFFER | FOR THE ATTENTION OF THE STAKEHOLDERS OF

M/s. RKKR HOLDINGS PRIVATE LIMITED

) £ Sl.No. PARTICULARS DETAILS
; : A KF I NTE{ H 1. | Name of corporate debtor M/s. RKKR Holdings Private Limited
L Sl EAPLBIINUE TRANSIUBEATIO® 2. | Date of incorporation of corporate debtor | June 23, 1989
; 3. | Authority under which corporate debtor is | Registrar of Companies Chennai
EMKAY GLOBAL FINANCIAL SERVICES LIMITED KFIN TECHNOLOGIES LIMITED incorporated / registered
ThE HUb}'. H.h F’D:lr S-EI'IEIIZIElti B&Dﬂl Mﬂrg. Dﬂﬂﬂf rWESt:I. MLIJTII::-aF '”:":i DEE 5!13["3@5"'1[3 India SE'EniUm. T'::"I'I'E"" E F‘-":"l M'::'- 31 -E!'-"d 32 Fil“lamtial D|5|.r-'§.-t. 4. Corporate identlty No. of Corporate Debtorf CIN: U2710TN1989PTC017583
Telephone; +31 22 6612 1212, Email: innovison ipo@emkayglobal com Nanakramguda, Serilingampally Hyderabad, Rangaraddi 500 032, Telangana, India 5. |Address of the registered office and|Regd. Office: No. 6/13, Park Avenue, North
Investor Grievance Email: ibg@emkayglobal com; Website: www emkayglobal com Telephone: +31 40 6716 2222 Toll Free No.: 18003094001; E-mail: innovision.ipod@kiintech.com principal office (if any) of corporate debtor | Avenue kesa;raperhmalpuram O off
Contact Person: Despak Yaday / Pooja Sarvankar Website: www kfintech com; Investor grievance e-mail: einward.ris@kfintech.com Greenm:ays Road, Chennai — 600 028.
EEEI mEIElIHliDII l‘-II.IrI'ItHT'.' INWDD11EEE Eﬂﬂtﬂﬂi F'EI'E‘I:II'I:' M |"|"|IJFE|I F.I'IE-;hl'IEl. EEBF F‘EH-‘EI[ﬂtmn lll.ITl'lhﬂ: INH.':.:I'IJDUDEE! 6. | Date of closure of ;nsowency Resolution March 2, 2026 (Date of order of Ltqugdatmn) ]
s S S EEReRR 7 Ilf'm(?gs? t date of|March2,2026 (C f ord loaded
v . . |Liquidation commencement date of | March 2, opy of order uploaded on
Jyoti Sachdeva, INNOVISION LIMITED o o corporate debtor NCLT Portal on March 06, 2026)
Plot 251, 15t Floor, Udyog Vihar Phase-4, Gurgaon, Haryana - 122013 India. Telephone: +31 124 438 73534, E-mail: csi@innovision.co.in; Website: www.innovision.co.in 8. | Name and registration number of the P Balasubramanian
Investors may contact the Company Secretary and Compllance Officer, the BRLM or the Registrar to the Offerin case of any pre-Offer or post-Offer related grievances, such as non-recaipt of letters of Allotment, insolvency professional acting as liquidatof IBBIIPA-001/IP-P-02867/2024-2025/14404
nan-credit of Allotted Equity Shares in the respective beneficiary acoount, non-receipt of refund orders or non-receipt of funds by electronic mode. 9. | Address and e-mail of the liquidator, as | Address: 85/3, Sukkaliyur, Karuppampalayam
{ | registered with the Board Village, Karur, Tamil Nadu ,639003
All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP, Email: karurbalaw@gmail.com
For INNOVISION LIMITED 10.|Address and e-mail to be used for|Address: Door No.3&4, 157e Ground Floor,
o i of the Basrd of Dis correspondence with the liquidator Mahathma Gandhi Road, Bharathi Nagar, Karur
n behalf of the Boar -Ms'?j'f' — 639 002 | Email: cirp.rkkr@gmail.com
. : 3 11.Last date for submission of claims April 05, 2026 (i.e., thirty days from the date
Place: Delhi ) Jyoli Sachdeva Order is uploaded on NCLT Portal) |
Date: March 07, 2076 Company Secretary and Compliance Officer Notice is hereby given that the National Company Law Tribunal, Chennai Bench, Court-Il has

ordered the commencement of liquidation of M/s. RKKR Holdings Private Limited on March 02,
2026in 1A(IBC)(LIQ.)/29(CHE)2025 IN CP(IB)/30(CHE)2023.

The stakeholders of M/s. RKKR Holdings Private Limited are hereby called upon to submit their
claims with proof on or before April 05, 2026 (i.e., thirty days from the date Order is uploaded on

INNOVISION LIMITED is proposing. subject to recespt of requisite approvals, market conditbons and other considerations. to make an indial public offer of is Equity Shares and has filed a red herring prospecius dated
March 02, 2026 with the RoC. The RHF is made available on the website of the SEBI al www.sebigov.in 25 wall as on the website of the BRLM |2, Em&ay Global Financial Services Limited at www.emkayglobal.com, the
wabsite of the NSE at www.nseindia.com and the website of the BSE at www.bseindia.com and the wabsite of the Company at www.innowvision,co.in. Any pofential investor should note that investment in equity shares

involves a high degree of risk and for details relating fo such risks, please see the secticn "Risk Facfors™ beginning on page 32 of the RHF. Potential investors should mot rely on the DRHP for making any investmant NCLT Portal), to the liquidator at the address mentioned againstitem No.10

decision but should only rely on the information mcluded in the RHF filed by the Company with the RoC. The financial creditors shall submit their claims with proof by electronic means only. All other
The Equity Shares offered i the Offer have not been, and will not be, registered undarthe U 5. Securities Act and may not be offersd or sold within the United States, except pursuant to an exemption from, orin a transaction creditors may submit the claims with the proofin person, by post or by electronic means.

nel subject to, the registration reguirements of the U.S, Securilies Acl and applicable state securiies laws, The Equity Shares offered in the Offer are being offered and sold only outside the United States in “offshare Submission of false or misleading proof of claims shall attract penalties.

transactions” as defined in and in reliance on Regulation S wnder the LS. Secunties Act {“Regulation ") COMCEPT In case a stakeholder does not submit its claims during the liquidation process, the claims

submittedby such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

Sd/-

P. Balasubramanian

Date: March 09, 2026 Liquidator of M/s. RKKR Holdings Private Limited
Place: Karur Reg. No.: IBBI/IPA-001/IP-P-02867/2024-2025/14404
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Door No.508, Eagantha Apartment,
Kannigapuram, Chennai-600012.
2.MBarath
Door No.501, Eagantha Apartment,
Kannigapuram, Chennai-800012.
3.Basker
Door No.501, Eagantha Apartment,
Kannigapuram, Chennai-600012.
Alsoat
No.24/19,Vellala Street, Kodambakkam,
Chennai 600024

Please take notice that my Client
V.Pazhanivelhas filed the above suitfor
recovery of money which was loaned
by my clienttothe Defendants herein.
The said suit came up for hearing on
03.03.2026andthe Hon'ble Courtwas
pleasedto ordernotice returnable by
24.03.2026.Makeitconvenienttoappear
before the Hon’ble XXIlAssistant City
Court, Chennai, in person, or through
pleader, on 24.03.2026 at 10.30 A.M.
or soon thereafter as may be heard,
failingwhichthe matterwillbe decided
Ex-parte.

R.NAVEEN SRINIVASAN
Counsel for Plaintiff
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